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DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Thank

you very much hon. Speaker. On 18 December, 1993 when this Lok
Sabha first debated and adopted the Protection of Human Rights Bill,
one of the first speakers in support of the legislation was my
distinguished predecessor, a Member of Parliament from
Thiruvananthapuram, Mr. A. Charles, the only other person apart from
myself, who has won three elections to this House from that seat. So, as
a successor, I am very proud to stand here to defend the spirit of the

National and States Human Rights Commissions.

13.03 hrs (Shri Rajendra Agrawal in the Chair)

Sir, in November 2016, the Report of the United Nations Sub-
Committee on Accreditation (SCA) had raised several serious concerns

about the manner of functioning of our National Human Rights



Commission. The UN, therefore, deferred the process of accreditation
for India on the ground that we were not fully complying with the Paris
Principles as adopted by the UN General Assembly in 1993. To
minimize the international embarrassment, the Central Government
promised to reform the National Human Rights Commission and based
on this assurance, we were reaccredited with ‘A’ status in 2017. This 1s

why the Government has brought the Bill to Parliament.

So, the entire logic of this Bill is to fulfil the assurance given to the
international community that we will strengthen our Human Rights
Commission, reform it in a way that matches the requirements of the

Paris Principles.

As lawmakers, Sir, we have to be concerned about whether the Bill
does what it is intending to do or what it 1s supposed to be intending to
do. Does the Bill live up to the Paris Principles and does it truly
strengthen the Human Rights Commission in defending our citizens’

fundamental rights as enshrined in our Constitution?

I am afraid this Bill fails on both counts for six specific reasons that
I would like to place before this House. The first and most important is
lack of autonomy. The fact 1s that the most essential feature of the Paris
Principles i1s having an autonomous and independent Human Rights
Commission in a country. None other than our own Supreme Court has
observed that the National Human Rights Commission is a toothless
tiger as the Government ignores its recommendations and directions. As
of March 2017, there were 32,085 cases pending with the Commission
out of which, 29,548 were pending either for want of reports from the
authorities concerned or the reports received being pending for

consideration by the Commission.



The authorities are not reporting to the Commission. The
Commission had acknowledged it and it requested the Government to
vest it with powers of contempt to punish civil servants who do not
follow the Commission’s directions, especially those who fail to submit
independent reports on time. The Bill completely ignores this
recommendation. This i1s what the Human Rights Commission itself has

asked our Government to do and our Government has ignored it.

The Secretary General of the National Human Rights Commission
1s a member of the Government and the investigation teams consist of
policemen from various State Governments. The SCA had encouraged
the Government to open up the post of Secretary General to persons who
may not be civil servants; for example, lawyers with human rights
background, to diversify investigating teams by including persons who
are not part of the police force. But none of these suggestions has been
addressed by this Bill. It would have been very easy to do it; the UN
would have been very happy because it would show that we are doing
the best international practice. We have not bothered to do that; this is

just more bureaucrats, more police, and more Government control.

My second objection 1s on the reduction of tenure. The Bill reduces
the tenure of the Chairperson and Members from five years to three
years without providing any explanation or reasons for doing so.
Reducing the tenure and the subsequent increase in the frequency of the
change of Members and staff can lead to inconsistency in the
functioning of the Human Rights Commission and it will impact any
long-term investigation undertaken by it because a long-term

investigation can often take more than three years.



My third objection is on the re-eligibility to hold the office. The Bill
currently allows the Chairpersons of the National Human Rights
Commission and the State Human Rights Commissions to be eligible for
re-appointment after their term. Therefore, it 1s very much possible to
foresee a situation where certain members may turn pliable to the
Government in the hope of re-appointment. The normal practice around
the world is to have longer terms but fixed one term, so that no one has
any desire to satisfy the Government in order to be re-appointed. The
independence of the National Human Rights Commission must be taken
seriously, especially after this Government had tried to appoint one of
the Vice Presidents of the Ruling Party as a member of the National
Human Rights Commission and finally civil society groups made such
an agitation and went to the Supreme Court, then he withdrew his own
nomination. We need to expressly bar politicians from becoming
members of the Human Rights Commission and that certainly this Bill

does not do.

My next objection is on vacancies. The National Human Rights
Commission and the State Human Rights Commissions have been
plagued by positions which are left vacant for an unreasonable period of
time. The post of the Chairperson of the National Human Rights
Commission was left vacant for almost eight months. We could not
probably discuss the RTI properly, but the positions in Information
Commissions were also kept vacant in the same way; the office of the
Lokpal was kept vacant for five years. The fact is that the post of DG
(Investigations) of the National Human Rights Commission was kept
vacant for a period of three years since 2014 until the Supreme Court
hauled up the Government for its failure to make an appointment. The

Bill should have provided for time-bound appointments. But it does not



do so. Thus, a hostile Government can cripple the Constitution, letting
posts lie vacant for a long time. Just as the RTI Act has been hollowed
out by simply not appointing commissioners and allowing cases to pend,

the same problem is there with the Human Rights Commission.

My fifth objection is on removal of the statutory bar. In order to
strengthen its functioning, the National Human Rights Commission had
recommended amending section 36(2) of the Act because it bars the
Commission from taking cognizance of a human rights violation beyond
one year from the date of the incident. The problem is that the Bill has
completely ignored this recommendation. So, the Commission cannot
take care of a violation which, for various good reasons, may not have

been reported to it during the one-year period provided in the Bill.

Finally, the Bill fails to provide clarity to the Human Rights
Commission. Section 30 of the Act empowers the Government to set up
Human Rights Courts in each district to handle cases of human rights

violations.

But the Act is completely unclear about the exact nature of
jurisdiction of such courts, due to which very few Human Rights Courts
have been set up, thereby increasing the number of complaints before

the Human Rights Commission.

In 2016, the Human Rights Commission had recommended that the
Act be amended to clarify this issue about the courts, but this has also

been ignored by the Bill.

So, I regret to state that this Bill is piecemeal and cosmetic. It does
not even scratch the surface of the problem that led to us initially being

denied our accreditation. The Minister must withdraw it, bring in the



additional provisions to address the specific gaps I have listed. This Bill
could have been a golden opportunity to reform the Human Rights
Commissions and the State Human Rights Commissions also, but it has
instead turned out to be a damp squib. More worrying, Sir, when the
united Nations Sub-Committee looks at all of this, there is a real fear

that we will face an international embarrassment.

[ want to say it to the Government that we had a situation where a
special monitor of the National Human Rights Commission, my old
friend, Shri Harsh Mander had visited Assam and prepared reports
which revealed large scale human rights violations in the detention
centres that house people deemed to be foreigners. It is said that two of
these official reports were forwarded to the Centre and one independent
report he prepared has been released to the public. But these reports
were ignored by the Government. He has now resigned in protest. I
have now received a confirmed list of 57 people in Assam who have
committed suicide because the NRC has excluded them. Ironically, Sir,

a majority of these people are Hindus and they have committed suicide.

[ want to say to this Government: are they conscious of the
fundamental concerns relating to the non-inclusion of the citizens of
India in the NRC list? Many people cannot prove, even there are
Ministers who cannot prove their birth dates or college degrees. How
can you say that people should be excluded from the basic rights of this
country because they cannot prove their birth dates? It seems to me, that
these are people who seemed to have believed that for their life time
they had a right to remain in India and it is a flagrant abusive of human

rights.



[ want to ask the Minister, if you are not going to take any action on
the basis of Human Rights Reports, special reports of this nature, then
ultimately, what 1s the purpose of claiming that you are reforming the

Human Rights Commission.

[ will conclude in a minute. I just wanted to say that it is ironic that
we are speaking about strengthening the Protection of Human Rights
Act just days after the International Commission of Jurists condemned
the attempt of this Government to stifle the voices of two of the most
famous well-known, internationally recognised human rights defenders
in our country; two senior advocates, Indira Jaising and Anand Grover,
who have been in the forefront of defending the rights of pavement
dwellers, cancer patients, women, sexual minorities and other vulnerable

sections of society.

At a time when the Harvard Law School was honouring the Human
Rights lawyer Sudha Bhardwaj for her work, our Government was busy
arresting her and other activists. While this Government did nothing to
stop wilful defaulters from fleeing the country, they were desperate to
offload an environmental activist from a plane only to be rapped by the
Delhi High Court for doing so. The list goes on and on. I will not

elaborate, but you know that there are many more examples.

This is the dark time for human rights in our country in many ways.
I urge our human rights defenders to continue fighting as the conscience
keepers of our nation. [ urge the Government to ensure that the
international standards you need to reach in conformity with the Paris
Principles and the spirit of Paris Principles, should be reflected in the
Bill that you bring. I would suggest that you take this Bill back. Please
look at the points I have raised, all of which will help you to get this Bill



accepted by the international community and then come back to this
House. We will look at it in a sympathetic spirit because on this side of
the House we believe in human rights. As far as we are concerned, we
will overcome one day. Until then we have to keep the fight alive, the
flame alive, for human rights in this country. I would say it to the
gentlemen on the other side, do not try and extinguish the flame. Thank

you very much.
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are reducing the tenure in this Commission also.
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SUSHRI MAHUA MOITRA (KRISHNANAGAR): This is against
the Theory of Evolution. ...(Interruptions)
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HON. CHAIRPERSON : Please sit down.
... (Interruptions)

HON. CHAIRPERSON : When your turn comes, then you can speak.

Mahua Ji, please sit down. Let him speak.

... (Interruptions)



HON. CHAIRPERSON: Saugata Da, you please sit down. Please

cooperate. Saugata Da, you know more than me.

... (Interruptions)

HON. CHAIRPERSON: Mahua Ji, your turn will come. I will look

into the records.
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responsible for this. ETI'I_\P[ séi‘&&a @;L{-\I CAIIE! Eﬁ 34 RIS S
forar 8, I8 & gras F SHW 3ich BT gl U fbare fordt 7
IYb Ut AHANYBR FTSH] & v Y|

HeIed, Tgi facell & 3fax 9y 2008 T STCal B13Y &1 I gafT|
BRI T sW R, faeatl gferd ol Sxaer 4t Aigd I Y| TaiG 8l
T IGH T RN At 3 3R T Aigwg T1foie AIRT 7T
3R TAR! 3 TIfedl & AR $© —dl 3% °R df o &, W Al




TG THT & TR R Pls ol 1911 §H ITP! W@TGd TR 7 o §:9 g3l
3R 7 g 3P FW T4 g3 3R 7 gl bt 7 IUP gRaR & fou
Hdel o9ad Pl BARI Sl $© Uldiedd Ui &, H 3P A1 Tal
ST 18T §, 3% TS Adl 8, d Ield & b I IAd | Hig Tal 35|
qy 2009 H TH.TA.3R.L. BT RUIE & a1¢ 1 T i1 20id T8 T

31T TRT YRR S TH.SMR.TL. o IR | §1d PR I8 U1 G 98 91d
gIe 31 T3 | 399 H goufedl & IR & g dic 7 RawmR, 2006
&el 4T & 1t is an external aggression on India. iR ol gﬂﬁ%@[ Gl
AT =g U wfd, Sa- <=1 | 9y 1985 T I[Sitd Tieh St & 1Y
Tdhls g & d1g i g9 9NN A 1 foham . 3R, &+ | TR
IR 3G HH B P de 39 IR g HIT T WM 8| SY WM N $S
gard ot g1 T8 W AFA T8 I5T HA off 98 |1 U o 9gd
Hedqul §1d & & 5@ 89 UM SRl P a1d I &, AU |
Aifcrd PRI BT d1d Bd & dl g Th UIgde AR fod i 39
fawg W Seiem fpar Ut et T, oY U fage siftige g
IR & 3R 25 Y AHR 30 dF S AfeHhed 5, U <3 Irat o
IAD! o7 UHR Y Fexuc fhdr 1, IHH HeqIAD] B! dl HUBR
fau e {3 9 3o enfifes TR &) Tefaiffer R Iovd §, 3 899
P IHd 8, W TgI9QIH AN T g1 HR IHhd | eudaH Al
3T+ FR1e TR I T&hd €, 30 T, Dicorsl 3R Farciol
I Ihd 8, IR IgUBAP ANl el Idl Tobd | &1 I8 3P HIID
TABRI BT & T8l g2 T I8 P A 3HUBRI &1 99 a1 82
T I Afafoie A B T=G T8l 87 I D IR, SN
fayfaenea 9dd €, 981 R gAR Ricye Frey, Ricys s &
AT 1 RSTaRA 81 fHadl g1 HRd IRPR Y ol hUs S 3% aRY 8,
8T 100 TRYT U7 ST 8, 71 3= I8 SifUBR g1 g or gd
39 fAfSTe B Dt Sed 8l g Mg fob I8 W 8




Tgigd, Oid ol dg! 1l 81 abdll 8, Ui HRuN I o} g1 Fabcll
g, SR I 1 81 Godl 8| difded od gferd e | [yl &1 8Y Bld!
g dI 8X SR Tal HH1 9IdT §, Jad! ToR | el 3TdT g fob gierarai +
TR R, GRerearal & ARA & HRUT 81 39! HId g5 o

oid # Hid 81 &t 39e1aR) it g1 Ig Y | oirar @ b o A
SUP! ART T 8, e HRU 9D Ald g5 & IR I8
AHATYSRI BT 8- g3 31 7 THerar g b 39 R off foar & &)
SR g1 5Td &1 Ui 3 & a1¢ 4t 8AR ST 9-Relt 3idb T8l gl
gl

AT T8 g HAl S, H U8 39T o @1 § fb I9H §AR
321 31 g1 81 8, 39feru gAR) ot RUld g, 98 acs dad WR SR
WE Bl g1 ST BHART SR TIF 8l 81 § HRd WBR Bl
SRR Y=aTG G ATET, 9 AN d1d HRd & 1o oilfd, =71 a7 foeddt +ff
¢ I A a1 BTF BT ok H SRR g1 BT D For & gt
RIS &1 §H Sd- 9uI dob g9l o1 Ifede! ad g, T fhdt = I fb
HATY AAWRIGR & g +ft wferst St =nfee Tar fasdt 3 =&Y 9
T O RBR BT 3 H b I8i a4 2019 H g IfedS! D
d¢ fbdT | 3T Ahd! UTgd ol dgd 38T WcHe Ul fob gl gfetrs! &
3 P! A WHR 1 SHFCR! & §d W TH fHarl 39& forw o
@1 e HA1 A8l § | T8 9gd 31 g gan 7 o giaw
qdH4 i Glsi o[ gol b gdhd| ?fl International Covenant on Civil
and Political Rights &1 RUIE U7 fr SR Tt Afgar &! 3= ufd &
WRAYE & o1 918 1 3 78I, O ug Afigast & Afae
3fYPRY BT 7 1 ST 39 91 Bl AFGT §, A gHR Jgf T8

3T dob Il X8|

AR UTARA: A 968, U1 99 Toh SR ¢8 AITe,
Fifd T HISTTT & 3MR Faraii &! e %l Please take your time.




Sl guTe Rig: A8iey, § ql<iF IS8 e o1 dgm| H
THUAU $1 Th pHCt T Y T AR ToR i o fe=g o, a9 1947-48 §
PHIAR & 3T AW J| R H 3 & d1¢ I0! AABR gl fear
71 9 R & ARTRS 94, Afded d HIHR & 3fex dic Asl ¢ Ibd & |
3P a8l PIg HUPR T8 8, I 91 P! Wl H TSHYA 81
e 8, I S B! D) Ta! fHerdt g1 a1 fawa 70 auf & gHA
39 91d R g fear fb 397 ot Pis Aifeies SiffeR g2 HIHR 9
5T R @ HR) ufgdl &Y HImr T 3R IS HRT AT, o
31 Ht DI Aifcd YBR 82 1 8gHA 3T HHIRME A HH 59
919 IR &7 faan g2 ot fadt TTe+ A It 91d 30Ts 87

U AgIeY, H dhad U d1d hgdb AU dTd JHTT BT
TG | HERTY B Tb ¥ ¢ | H I S8 BT AW 5l o Jaball, Rifdb
$© AN DI R 81 obell ¢ | HERTY H gferd arat 2t o S
Hd g | OIF Dls By gial UT, df Gfery arel ofd &, Sfel 9T Afoiee 9§
et a9 f& grd! gferd wxed! ¢ difvrel 9 <9 T ot gfer
D! AT U, oifdb il &f fdd @1 ¢d U1 a8 dierd o fob 3419 TTefd
HTH B Bl, AT Pl WM HRd 8l pIdcdl 341 ofl & o H
BI3Y sfdhTT 81 M3 | ey gRT g-diF fF & 1g Mgt usws U
gfer aTdd didl fob I8 Iaht 3fTad dt, S I1ed Yfery ardi &1 af fad
T 1e1 gfer hece! el od | e Yo arell A ofs 91ed ¥ &l fb
Ted gl fa & gferd decs! ¢ Gifoig, Td oivl U1ed o &gl fo 3 &l
& o i Ad 8, 10 3T &t i 7Y A 811 I9F 91 i
Hice! fHd T3, TH TR d& Yo <9 Iddl, 395 G o]
e I T 7T 3R YT fh A1 SR g3 a1 a1 g3, S 31k &R
T IRT g3 UT| YferT ardl = $el [ W, I8 9Id ol el 381 g1 ol
q18d A Hg1 { T HY TR, 30U S9! fUers P | e oF o
& IR H IR B &, Al STP! fUeTg g A1fgu| 3FR SMTddharal geri
P! ARA &, dI 89 WS 81 91d & | §H AFANYBR] BT ATH AHR JS gl




WA 81 3R TR URAR &1 his 3MMcH! ¢RI a1 Faferdl & g1l ART
STl &, df H I18dT § {6 TRPR 395 0T Hof ogaxi] &2l H 59
URAS ol el Hg Jahdl g, Al 39 o8 §H AN algsl Hifd 39d gl
fodt ot <=1 & 3ieR TTad 3efidl & fo <8 &t sgariT g1 a1 Ul
&S U Uoll: 3Yfd €8 O 8 TRPR Idd! gl AR TgT ) S I
faem o1 |

YA 91 Hdl # ded A fo gfamm sy, foam=ma =
SSHATH | TSI b & BRI 3R goidl BT GHA BRI | T dP goidl &l
THA ol 81T, d9 I BH o9 o a1 8l 5 |

o Bad 3T & (dad @Rl § b gaR S o T 9 % &,
I9H g9 1l R &F g S| 9y-gry O 39 MeSaRy ddR
gHl I1el, $8 ¥ 39 UbR ¥ § dife fob 9 TefHfezq &t
Heg 31| Figd 0 ¥ R fot & A SIUBRI &1 &1 ol 8,
dl D1 & & eI SRR BT i1 AT §H 39 §1d o ot Hifcs
gl

U3 U §1d g1 31Tt g1 §HR gRGt 9 Hat Al Sff 7 20 18,
2014 DI DT H& T Th UV a1 AT | 39 9§ AT A AT AT
351+ &gl YT fh TRBR 98 B, Sl TRIGl & fold G, TRBR dg ol ofl
TRid! &1 g, RHR 98 81 ol TRId| & ot fod | §ARI TRDR A fUsd
Ui gy H U8 P& @ gl fUSd Ui auf & 3ieR & 3fibs 39
a1d & feae f Sgi-oigt URAR ST uref & WReR ¢, g8f R
AFATYGRI & 819 & BT § 9gd FR1ac 318 g1 3R 8H @nl
SHMGRI & 1Y, URGRIAT & Iy, cadis &l SUINT Hdb B
B 8, dl 3P SATG] Oed ol UsSdl 5

e HeS o1 U 91d T1< 371 TS | AR 8T8 BIS P 3iaR T oIy
| His name was Bakhtawar Lentin. He was a very famous Judge. Ud

T BT HY MU & 3{e 39 U 71 S84 Pal UT fdb: “human




rights should be protected”, TGl & YA A BT YIS BT
BT “not of brute and rapist.” 3fiddaredl & HFdANYDR el %,
e & AFAIISR 81 &, Tad @l & HHaieR Tl ¢ | g2 @
2 {5 50 A1 b1 39 WG ABR 3(UA HTH B M ST AT

35! Weal & 1Y H 3191 §1d &I A Hal g, Y=IdIg |

SHRIMATI KANIMOZHI (THOOTHUKKUDI): Sir, [ would like to
introduce myself here. Unfortunately, my ancestors are not Rishis. My
ancestors are Homo sapiens, as the science says, and my parents are
Shudras. They were not even born of any God, or part of any God. They
were born outside and I am here and many people from my State are
here because of the social justice movement and the human rights which
we fought for till today and we would continue doing that. I think it is a
very important part of human rights to preserve the scientific temper of
the people of this country. Without that, we cannot have human rights
and [ think you have to make sure and protect that scientific temper i1s
there in this House and nobody violates that. Thank you, Sir. ...
(Interruptions). Yes, it is in our Constitution, but I think the Constitution
does not matter any more. It was said that whatever Bill is before us, it
has been brought according to the recommendations of the Paris

Principles. But I would just like to quote the SCA here. It says:

“It encourages the NHRCI to advocate for the formalisation and

application of a process that includes requirements to:



a) Publicise vacancies broadly;

b) Maximise the number of potential candidates from a wide range

of societal groups and educational qualifications;

¢) Promote broad consultation or participation in the application,

screening, selection and appointment process;

d) Assess applicants on the basis of pre-determined, objective and

publicly-available criteria; and

e) Select members to serve in their individual capacity rather than

on behalf of the organisation they represent.”

I do not think that this Bill has taken into consideration the
recommendations of the SCA. In the first place itself, it violates the

rule.

Sir, coming to the next point, the Bill actually tries to include
membership deemed, membership from Chairpersons of National
Commission for Backward Classes, National Commission of Protection

of Child Rights and the Commission for Persons with Disabilities.

We cannot forget the fact that these people who have been
appointed as Chairpersons are close to the political parties in power. Be
it in this Government or any other Government, they are close political
appointees. So, how can the body like the NHRC work independently
when the Members, who are being included, are also political appointees

here?

In many studies, we have come to know that most of the
Chairpersons of these Committees do not attend the meetings. It has

been recommended that independent NGOs -- whatever this



Government has, in spite of it having a lot of things against the NGOs —
should be working for the Human Rights in this country. Whenever the
Human Rights, be it the Dalit Rights or the Minorities’ Rights or the
Womens’ Rights, have been tampered, I think, it is the social activists,
who try to make sure that the Human Rights of the citizens are
protected.  So, such credible people have to be included as Members

here.

Sir, in the Bill, there 1s a change with regard to appointment of
Chairperson. From the Chief Justice, now, any Judge can be appointed
as the Chairperson of this Committee. This, actually, will open up a wide
bracket of choices for the Government, which in turn, will have a
potential of resulting in an unhealthy competition amongst the Members

of the serving Judiciary, and more politicisation of the same.

Sir, there 1s no transparency in these appointments. Also, the tenure
of reappointment has been reduced to three years. The person, who is
taking his charge will not have adequate time in these three years to
even understand what the issues are or what the problems are. Then,

how would he be able to resolve them?

They are talking about a second-term appointment. Obviously, a
person who is going to be appointed there second time, will be chosen
by the present-day Government. That would cause a lot of doubts in the
minds of people, who believe in Human Rights. On the point of giving a

second-term, definitely, the NHRC may have to compromise.

Just appointing one more person would not solve any purpose
because there are over one lakh cases, which are pending. Then, there

are more 450 cases which come up daily to the Human Right



Commission in India. How would, just appointing one more person,

solve the problem?

Sir, they are saying that they would include one more woman
Member. The staff, which is nearly of 500, has only 20 per cent of
women Members there. If they include one more person to represent
woman, it would not be enough. At least, 50 per cent of it should be

women. Adding one more woman would not serve any purpose.

Sir, the powers of the Secretary-General have been shifted in this
Bill. Earlier, it was the Commission, which had the powers but now, the
entire powers have been shifted to the Chairperson. These powers rest

solely with the Chairperson, which is, definitely, not democratic.

We were talking about the Human Rights in India. How far they
have come and how important they have become? But sadly, the world

looks at us in a very different way. Today, India is ranked as the 28th

worst offender of human rights in the world. This is the position where
all of us should be ashamed of. The Minorities’ Rights have been taken
away. About Dalits, we know how they are being treated in this

country.

There is, absolutely, no right of debate and dialogue in the country.
The writers, thinkers and activists have been arrested and killed for

voicing their opinion. Is this how we talk about human rights?
HON. CHAIRPERSON : Hon. Member, please conclude.

SHRIMATI KANIMOZHI: Yes, Sir. The NHRC does not even have
jurisdiction over the Armed Forces. Whatever excesses the Armed
Forces commit, the NHRC do not have any control over them. They

cannot call for any investigation over there. They cannot look into what



is happening over there. It is completely toothless when it comes to the

Armed Forces.

The cases of custodial deaths have doubled. After 2016, the
Government conveniently has stopped giving prison and crime
statistics. This i1s the way the Government solves the issues and
questions. It stops giving out information. That is the way they solve

issues in this country.

So, these changes are very very superficial and, actually, diluting the
power of the Human Rights Commission in this country. Sir, through
you, I ask the Government to withdraw this Bill and bring a Bill which
really cares about human rights and upholds human rights in this

country.

Here, I would like to quote Nelson Mandela, the icon of social
justice and human rights: “To deny people their human rights is to

2

challenge their very humanity.” We are all only human. So, we want

the human rights to be protected. Please, protect them. Thank you.

PROF. SOUGATA RAY (DUM DUM): Sir, I rise to speak on the Bill.
I am opposed to the Bill. I am opposed to the Bill which is why I have
given six amendments to the Bill. 1 support whatever Shrimati

Kanimozhi has said and I oppose whatever Shri Satyapal Singh has said.

Shri Satyapal Singh 1s an antithesis of the Constitution. Article
51(A), sub-Section (h) of the Constitution says that it shall be the duty



of every citizen of India to develop scientific temper, humanism and the
spirit of inquiry and reform. What Satyapal ji has said is that we have
not evolved from monkeys. He is denying the theory of evolution of

Darwin.
HON. CHAIRPERSON: Please come on to the Bill dada.
... (Interruptions)

PROF. SOUGATA RAY: No, why did he say?...(Interruptions) Why
did he say all those things? It is strange that the Ruling Party has put up
a former Police Commissioner to speak on human rights. It is the police
in the country, everywhere, who violate the human rights and who beat
the people to death in police lockup. It is the police who beat up
protesters at the slightest provocation. So, for the police to speak on

human rights, is strange.

I will also say that this logic is very often given by the Ruling
Party. They say: “Terrorism, terrorism, so, human rights should be taken
away.” He was saying: “Afzal Guru had so much human right that the
Supreme Court heard his case in the middle of the night.” According to
the jurisprudence that we follow, no person is considered guilty unless
proven otherwise. So, the benefit of doubt in modern jurisprudence is
given to every human being. Please read the Articles from 14 to 22.
Article 21 says that nobody can be deprived of his life and liberty
without due process of law. Article 22 says that you cannot arrest and

detain a person without producing him before a court within 24 hours.

All these are blatantly violated in our country. It is time that we
improved the human right consciousness of our police, our Central

Forces and our Armed Forces. The Armed Forces are protected by the



Armed Forces (Special Powers) Act (AFSPA). AFSPA is in operation in
Jammu and Kashmir, in Manipur and in many other places. The local

people have protested.

TOaRT, 99 3R Saarg U= B 94T GEAT Sfi URur w3t
(N UHT FAESHR): §7d H R o ot I3 didd R g1 ARwarR
RG]

. T I 3119 egHARISCY TR Y HITTAI 1t is open for you to
go to the court. You get an order. E’ﬁ ﬁé 3y '_-[Eﬁ %I That is why,
g ff I BIs Ufafesrd WA Tl 8, I8 UlHe T gl ...
(CECEIR)

HON. CHAIRPERSON : Please, address the Chair.

... (Interruptions)

PROF. SOUGATA RAY: Sir, speaking of the Bill, I oppose the Bill
because it reduces the term of the Chairman of the Human Rights
Commission from five years to three years and he is subject to
reappointment. That means, the Government will have him in his hand
— “You give judgements in our favour; then we shall renew your term
after three years”. That is the bait. ‘The carrot and the big stick’ is the
formula of the present Government. So, I am opposed to the reduction
of term of the Chairman of the Human Rights Commission. I am also
opposed to this. Instead of the Chief Justice of the Supreme Court, you
are allowing any Judge of the Supreme Court. That will reduce the
gravitas of the post of Chairman; and that 1s the intention. There are so
many retired Chief Justices sitting and twiddling their thumbs. You can
appoint one of them. Why do you bring in a Judge of the Supreme

Court? There are so many Judges; there will be a scramble for



becoming Chairman. It is not right at all. In case of High Courts also,
only the Chief Justice should have remained Chairman. Now you have
allowed a Judge to become a Chairman. 1 have proposed in my
amendments that you should at least make the senior-most Judge the
Chairman and not any Judge. There are 20 or 30 Judges; do not make

any Judge the Chairman.

The other thing to say is that they are including the Chairpersons of
the National Commission for Backward Classes, the National
Commission for Protection of Child Rights. ...(/nterruptions) As
Shrimati Kanimozhi has correctly pointed out, these are deemed
Members but these are all Government appointees. They will be there
with the Government of the day. They do not even attend the meetings

of the Human Rights Commission.

You have to remember that it is a religious duty for all of us to abide
by the Constitution and to fight for human rights. Human rights should
be protected at all costs. You have to remember that in a civilized
country like UK, they had the worst form of terrorism during the IRA
Sinn Féin Movement. Even then, their ordinary rights were not
curtailed. Even then, they did not enact any preventive detention law.
You have to bring an ordinary law for the country to deal with the
problems and not bring coercive laws. I want the police to be sensitized.
I want the security forces to be sensitized. We should give it to the

Human Rights Commission to conduct classes for police. Mr. Satyapal

Singh has given an example fob SISl 9 dldT fob b1 ARI-UC! F81 i
98 TRl &1 HT 8! 7M1 This is justifying police excesses. We know
the story of Ishrat Jahan, how a young girl was killed on the streets of

Ahmedabad on the order of a person, whom I do not want to mention,

but ST 7T 316 Il T AET S B ARA 31T 8, ITP! 31b all T




3P & B is going on in our police of which Mr. Satyapal Singh was
a part.

That 1s why I oppose this Bill. I am all for human rights. We shall
fight to our last breath to hold up human rights in this country.

Thank you.

14.00 hrs

SHRIMATI VANGA GEETHA VISWANATH (KAKINADA):
Thank you Chairman Sir, for giving me this opportunity to speak on the
Protection of Human Rights (Amendment) Bill, 2019. I also thank my
party YSR-CP for allowing me to participate in this Bill.

*#Sir, main objective of this amendment is to reduce term of
commission’s chairman. Also, eligibility criteria for chairman are being
relaxed, as these posts are vacant for quite some time. To ensure
protection of human rights, Human Rights Commission should be fully
manned. | welcome these changes. At the time of introducing this Bill,
Hon. Minister Shri Kishan Reddy has explained objectives of this Bill in
detail. How this Bill will protect Human Rights? How Human Rights
Commissions functions? How these commissions are being strengthened
by the Union Government? — All these points were explained at that
time. Hon. Minister Shri Nityanand also explained few points. This
amendment will further strengthen Human Rights Commission. We
welcome decision to include chairpersons of National Women

Commission, National Commission for backward classes, National



Commission for disabled, National Commission for Scheduled Tribes,
National Commission for Protection of Child Rights as deemed

members of the Commission.

We also welcome decision to increase members to three and to
include woman as a member. In this context, I would like to bring few
points to the notice of the Government. Let there be any number of laws
and amendments, we witnessed many amendments in this session, but
results are more important and people should benefit from these
changes. I would like to mention few unfortunate incidents with heavy
heart. After Nirbhaya incident also there were many such atrocities on
women. We hear about several incidents of rape of women every day.
Women are subjected to inhuman and heinous acts like gang rape, but
still plight of women is ignored and neglected in our country. In recent
past, a law has been amended wherein, any person who rapes a child
below 12 years of age, would be sentenced to death. We thought that
this amendment will ensure safety of our children by instilling fear in
the minds of perpetrators. But unfortunately, a gruesome incident took
place in Telangana recently, where a 9 months old girl was subjected to
this inhuman act. Such incidents wrench my heart. It’s unfortunate that
we cannot even safe guard our small and innocent children. Society is
changing day by day; nature of our society is constantly changing.

Nature of crime 1s changing; crimes on women are on rise.

14.05 hrs (Shri A. Raja in the Chair)

Chairman Sir, through you I would like to ask the Government,
where should women go for safety? There are so many spy cameras

everywhere. Let it be a tube light, a button, a chair, bath room or bed



room. There can be spy camera anywhere. Spy cameras which are
meant for safety and security are being misused. Sir, I will take only two
minutes. These cameras are available at cheaper prices to everyone
through off line and online means. These are sold without any
regulation. Where should we go Sir? Women will have to look around
with suspicion, wherever they go. We need to bring stringent laws to
check unregulated sale of such devices like spy camera. Spy cameras
should not be made available to everyone. They should be available for

only safety and security operations. Sir, we need to protect our children.

Recently, I read a report in which there is a mention of 21 million
unwanted girl children. Such reports bust our human rights. Women are
deprived of her right to give birth to a girl child. Sir, women’s rights are
human rights. Where women are protected and respected, only those
societies prosper. Governments are making efforts in this direction but
people are not getting end results. To ensure benefit to the people we
should make necessary amendments to our laws. We should provide
teeth and strength to our Human Rights Commissions. We should
ensure independent working and autonomy of these commissions. |
welcome these amendments. We should make efforts to ensure human
rights and women rights through effective functioning of these
commissions. I request the Government to bring in more stringent laws

in the interest of protection of human rights. Thank you.

ft fmae UeRE IHd RERRI-Riyg): gyl S, & T
ICHRM 3% ggH IscH (3fHsHT) fad, 2019 BT JHIT T &




ferq ugt WSTgME|

YUl ARy, gl & Jad §g bRl T 30 o &
TfAYT 3 ¢ & IR I & 3d o1 Urae 33t g I fhar g1 @
PIb 30 <V P S YR HG g, Toitd YT §, ST §b BT TR&IT
&Y Bl 3R I ol T -1 WIaeT HRA B, STHT T Rl T &M
AR T 3 3t a9 a1 8 1 ST 1993 & AHAYBR ST
! WM 59 ¢V H g3 | ISP §1¢ dle I8 AP AMANIBR SN
g1 7 Iod AFEAIGR TN 81, 3% U dRdi &1 4&Al H S J1dd
ol §U 3] R 3814 3B diid I & a1 3R 3= 31| ave
I A BT HM B a¥ 1993 F d1C 3T 37 FNY W It
B aad, T 30 <R & T8 HAT 31ffd 2 off iR A T8 Iy
w5 1 ggaTe 4T o IRNeH HRd gad HHaNeR & TG ol
Gl ol gohd! g 3R 16T T SI1eT A &of B ardl @l el dad
TR I HI ¢ IHd 8, 39P IR H 3D g I UGy 9 I=ne
39T A feu STIE &1 U8d &l Y™l ! S8 WR 3§ oI Jew fhy
S 3R | A o fo afgan gewa &1 ot fgaa foear S| #fgen
T & Fgfad w3 &1 ey it 39 dened fadas | fear man g
1Y B, Ui g8 &l oif1g UR i< 9y &t 31afy 59 fadues & Areny 9 &)
Ts & | IRNYF Hd gad 394 9gd Ul 3131 1 MU B BT HH
= 399 & Aeg Y g1 G B

JUTUT HEIey, O 304 ¢ H Ig 91 A4 g, &f dlT §, 39
MIBRI BT T BN, 3P AYBRI BT 899 9 8l, TP SHW
T I BT HTH 59 AFAIIDBR AN BT T B

oI foh IaUTa St A &gl §, § S9D! s a1l o 9gHd § b
H-H Ul AHRTE! BT dgd GIUANT Py TS & AT I
BT 8 | T AIhRITe! fheas forg 8 iR AFaTY®R ST &1 R
forerch forg ot 718, I T RE W 4T 91d & | JH -9 §1 @I 8
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HIE S YIS HTdbdlel Bl UHST TTI...(dYH) gHd HIhY
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HON. CHAIRPERSON: Please conclude. Your time is already up.
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HON. CHAIRPERSON: We have to conclude the entire discussion by

3 o’clock. Please conclude it.
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SHRI PINAKI MISRA (PURI): Thank you, Mr. Chairman, Sir, for
having called upon the Biju Janta Dal to contribute in the deliberations
on this Bill.

On the face of it, this Bill really has been brought about only to
obviate some of the obvious difficulties being faced by the Commission.
Therefore, many of these are unexceptionable clauses which have been

sought to be amended or sought to be inserted.

[ think, some of my colleagues in the Opposition ranks have some
misgivings about why the Chief Justice’s position is being diluted to the
judge’s position both in the Supreme Court and the High Courts. They
need have no such misgivings. It is a matter of fact that in law the Chief
Justice is only the primus inter pares, that is, first among equals.
Otherwise, he is only the master of rolls. Otherwise, all other powers of
all other judges are equal. Therefore, it does not dilute the provision at
all.

In fact, most Chief Justices who retire now-a-days are very much in
demand as umpires in arbitration panels where there are two judges on
either side. Therefore, the Chief Justice is obviously preferred. I
personally know how many Chief Justices have said ‘no’ to the National
Human Rights Commission. So, this is a practical difficulty. Therefore,
there is no question of the Government trying to dilute this. We

understand that.



The other provision of addition of a lady member is obviously
welcome. To include Chairperson of National Commission on Backward
Classes, Chairperson of National Commission on Child Rights and the
Chief Commissioner for Persons with Disabilities as deemed members 1s

also a very salutary provision.

Then, reducing the term of office from five years to three years is
also good because it does not then bind you down to spend too long a
time. Obviously, none of these clauses can be taken exception to. So, we
support it. The point is that it needs a slightly larger debate on the
position of the National Human Rights Commission in India. What
differentiates us from Pakistan, what differentiates us or distinguishes us
from China, Russia and many of our neighbouring countries is the fact
that we have such a bustling, such an importantly constitutionally valid
National Human Rights Commission, which has always been

exceptionally bullish in its outlook.

Otherwise, we would not have got the kind of reception we got in
the International Court of Justice in the case of Kulbhushan Jadhav
where the judgement was delivered 15:1. Not almost the entire world, in
fact, the entire world, except Pakistan, sided with us. It 1s because they
understand that we have such a sterling track record as far as human
right issues are concerned. Therefore, it is very important that we do not

dilute this Commission over a period of time.

There are certain misgivings which I must point out. The sanctioned
strength of this Commission has been coming down over a period of
time. Even today, the Investigating Division has only 49 people which
has come down from 59 people. That is not a happy situation. In fact,

since its inception, the Commission has never had the full sanctioned



strength compared to the available strength. This is not a happy

situation.

The annual reports are routinely being filed with massive delays. In
fact, today the latest available annual report is of 2015-16. In the year
2019, if the 2015-16 report is available, that 1s not a happy situation at

all and this must be rectified.

The Supreme Court has, in the Extra Judicial Execution Victims
Families’ Association matter, in fact, called the NHRC essentially a
“toothless tiger”. This is not a happy situation again. You will see that in
many of these extradition claims which are being fought against us in
the courts abroad, the first ground that is taken to try and stall the
extradition 1s, ‘the human rights record of India is not a happy record;
there is torture happening in India; and there is illegal incarceration
happening in India.” Therefore, the moment we really buffer up our
human rights position, we will get a much better picture internationally

and that is really what distinguishes India from the rest of the world.

[ have to also say — I do not know whether the rest of the House is
with me on this — that the bar of the Armed Forces, including the
paramilitary forces, from being investigated directly by the Human
Rights Commission is again not a happy situation. There is no difference
in an extra-judicial killing when the police undertake it or an Armed
Force personnel undertakes it or a paramilitary force personnel
undertakes it. There is no difference at all. Therefore, according to me,
this 1s something which we must look at seriously because a vast

number of complaints, which are coming, are coming on that count.

The happy situation is that people, obviously, seem to have a great

deal of faith in the Commission because the number of complaints



which are filed on a daily basis apparently sometimes is exceeding 400
or 500, which means that people truly have a great deal of faith in this
Commission, but for them to be dealt with efficaciously, we must staff
the Commission adequately. The Government must pay adequate
attention to this particularly because the Commission does not have a
binding force in terms of its diktat. Therefore, whatever it gives even as
a recommendatory exercise, I think, will have great evidentiary value
and great publicity value for the country. So, it is in the interest of our
country that all of us, on a bipartisan basis in this House, ask for

burnishing the credentials of the Human Rights Commission.
Sir, | thank you very much for allowing me to speak.

SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Sir,
actually I would like to second even what my colleagues, who have
spoken earlier, have said — Prof. Ray, Mr. Pinaki Misra and Ms.

Kanimozhi.

I am hugely disappointed by the attitude of the Treasury Benches. It
1s unfortunate that the Speaker is not here, but I am deeply hurt and
pained because I represent liberal India and they challenge science.
There is a word called shradha in India and also something called andh-
shradha. The hon. Member from the Treasury Benches was talking
about andh-shradha.

Sir, you all know what has happened in India. You remember the

Kalburgi, the Pansare and the Dabholkar of this country who were killed

for liberal thinking. Then, in this 215! Century Parliament - which is
sabka sath, sabka vikas and sabka vishwas — this Human Rights

Commission is getting challenged and science is getting challenged. I do



not know what vikas and vishwas this Government is talking about. I am

really surprised.

There are two points that he said about Manav Adhikar Sangathan.
He talked more about the NGOs. We are not discussing NGOs today; we
are discussing what our rights are. Shri Pinaki Misra was telling that 500
people go to the Commission every day. This is not about what NGOs
are doing outside, but what the common man feels. Today, the first step
is to go to the police. If you do not get it, people go to judiciary and after

that, they go to the Human Rights Commission to ask for some fairness.

So, the first is that the one year gap that they have given, that the
case has to be decided in one year, I think, that needs to be extended.
You are challenging Human Rights Commission. It is just shocking and

disappointing to me.

This whole Bill that we are discussing has to be gender neutral. It 1s
not just about women and children. Even the LGBT group should be
included. We have passed the 377 Bill here. Why are the LGBT not
getting included in this? It is because they also have human rights. The
human rights is not only about terrorists or police. I mean I am
disappointed that they chose an ex-police officer to discuss this. The
minute you talk about human rights the first reaction that you get is, it
has to be about some custodial killing or about some terrorist. That is
not what this case is about. It has various sections of society that are
affected by human rights. So, I think we even need to get the LGBT

groups involved in this.

There are a few suggestions that I would like to make. We need to
completely revamp this entire scheme. The hon. Minister of State for

Home Affairs is present here. Why are you bringing piece meal



legislation? Why can you not revamp the whole thing in the larger
interest of the nation if you are truly committed to equal rights? We need
more decision-making power. There is no decision-making power. When
there is an enquiry, whom do you ask questions? Is it the State
Government or the Central Government? So, it is the two arms actually
of the same body that are questioning and answering each other. So, it
may not be a fair trial. There has to be non-State actors here who have to

be given some voice here.

I am actually surprised and disappointed with his speech. I am
worried whether our freedom is going to be taken away by this
Government because they seem to be completely against any voice that
anybody raises against it. I would like to take this opportunity to quote
Martin Luther King. He said, “Injustice anywhere is a threat to justice
everywhere”. I would like to quote Soli Sorabjee. He said, “India’s
teasing illusions” . So, this 1s an illusion about the human rights.
Especially after hearing the speech of the Member from the treasury
benches, I am actually devastated. It is unfortunate that Shri Jaishankar
was not here to hear that speech. He would have been as devastated. |
have so much faith on him. He is one of the few Ministers I am very

hopeful about.

What is leadership all about? Leadership is about honesty. It is
about being fair and just. If the Members from treasury benches are
going to make only allegations, saying NGOs are doing this and that,
then I would like to say that human rights are not about NGOs. It is
about being fair and just. A good governance is not just about criticising
somebody. It is about hearing the pain of your people and being fair to

them and just to them.



I would request the entire treasury benches not to write off the
human rights. Human rights are very important. It is a right that my
Constitution has given me. The entire freedom struggle that we all went
through was built on honesty, freedom of speech and human rights. So,
please do not write it off. Please bring this Bill again. Let us have more
detailed discussion on it. Increase the ambit of it so that it is
strengthened, so that no citizen of India ever goes without these issues

unaddressed. Thank you.
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HON. CHAIRPERSON : Please be brief.
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HON. CHAIRPERSON: Please conclude.
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HON. CHAIRPERSON : Please conclude now.
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SHRI P. R. NATARAJAN (COIMBATORE): Thank you, Sir.

The most notable weakness of the Protection of Human Rights Act
1993 is its failure to check the excess of the Police and armed forces,
especially, in Kashmir and the North-Eastern States. Clause 19 of the
Act of 1993 -- Procedure with respect to armed forces -- only has
provisions for recommendations against the gross human rights violation
by the armed forces in these States. Further, Delhi, Arunachal Pradesh,
Mizoram and Nagaland are some of the States, which do not have a

Human Rights Commission even after 26 years of passing of the



Protection of Human Rights Act in 1993. The basic human rights were

being ignored in the name of national security in these States.

In these areas the Armed Forces (Special Powers) Act, 1958
(AFSPA) gives armed forces unlimited powers with impunity in the
name of national security. Jammu and Kashmir tops the list of human
rights violations committed under the AFSPA with 92 complaints
against the Indian Army and paramilitary forces in 2016. Assam comes
in second with 58 complaints. Manipur comes third at 21 complaints
while Meghalaya and Arunachal Pradesh follow next at fifth and sixth
places respectively with regard to complaints. Of the 186 complaints
received, 74 were against the Indian Army; death in Army encounters
saw 24 complaints; death in Army firings saw 16 complaints; there were

21 cases of alleged fake encounters; and 10 cases of rape and abduction.

On 14 July 2017, in a breakthrough judgement, the Supreme Court
for the first time took cognizance of 1,528 cases of fake encounters
under AFSPA in Manipur ordering a Central Bureau of Investigation

probe into 97 of them.

Alleged incidents of ongoing violation of human rights, violation
and sexual abuse by the Armed Forces had forced the Supreme Court to
question the Army whether it has rapists in uniform. Everybody knows
about the case of 16 year old hunger strike by Irom Sharmila. I don’t

want to mention more.

I don’t agree with the proposed amendments to the Protection of
Human Rights (Amendment) Bill, 2019. I would request the
Government to withdraw the Bill. I would ask the Government not to
dilute the Act.



I conclude my speech by registering my strong opposition to the
laxity of the Protection of Human Rights (Amendment) Bill, 2019 and
urge the Government to adhere to the international principles and

standards on human rights.

SHRI JAYADEV GALLA (GUNTUR): Sir, I am very happy to be
speaking today in the presence of the Minister of State in the Ministry of
Home Affairs, Shri Kishan Reddy Garu, who was here earlier and just

left, my Telugu brother, Shri Nityanand Rai ji, who was my bench-mate

in the 16" Lok Sabha, and also our hon. Home Minister, Shri Amit Shah
Jl.

Sir, I rise to support the Bill. I agree with the statement of the hon.
Minister and the Statement of Objects and Reasons that there are
problems in getting the Chairpersons to head the State Human Right
Commissions. It is because the 1993 Act made it compulsory to make
the Chief Justice of High Courts as the Chairpersons of SHRCs. Now,

this Bill removes that. Henceforth, any Judge can become the

Chairperson of the SHRCs. In my opinion, it is a welcome move.

The positions of Chairperson and Members of the Andhra Pradesh
SHRC are lying vacant. There is not even an Administrative Officer in
the Andhra Pradesh SHRC. States such as Chhattisgarh, Gujarat,

Manipur, Meghalaya, Himachal Pradesh, Odisha and Maharashtra are



also having no Chairpersons for the SHRCs. This clearly indicates the
state of affairs in the SHRCs. I hope that this Bill paves the way for the
full-fledged SHRC:s in all States very soon.

Sir, we have to agree that human rights violations in the country are
continuing in an unabated manner. They vary from arbitrary killings,
forced disappearance, arbitrary arrest and detention, torture in police
custody, lack of criminal investigations or accountability in cases such
as rape, domestic violence, dowry-related deaths and honour killings just
to mention a few. Even if one looks at the Country Report on the Human
Rights Practices for 2018, the State Department of the United States of
America said that the Government of India is imposing restrictions even
on censorship, using libel laws to prosecute social speech and site
blocking in 2018.

The issue of human rights also plays an important role when
foreign investors come to India. So, in a way, human rights violations

also impact our growth trajectory. So, this has to be kept in mind.

Sir, we have been discussing various forms of human rights
violations. But I strongly feel that one such act that needs to be
immediately addressed is the act of manual scavenging, which i1s a
flagrant violation of human rights. There are studies which reveal that
manual scavenging is even associated with caste-based discrimination.
It 1s a violation of Article 252 which prohibits manual scavenging and of
Article 16, which deals with right to equality. It 1s also a violation of
Articles 3, 5, 7, 8 and 12 of the Universal Declaration of Human Rights,
and also Article 2(1) of the International Labour Organisation's
Fundamental Conventions and Forced Labour Conventions. This

indicates that we have enough legislative backing but we do not have



the will to stop these brazen human rights violations. I think, even our
Prime Minister has spoken on this. I urge the House and the
Government, through you, Sir, to please look into this and see how to

remove manual scavenging.

Sir, I have one more very important issue. Even after the hon.
Supreme Court declared privacy as a fundamental right, the Government
through Aadhaar and other Bills is somehow still trying to encroach on
that right. I have also raised the issue many times in the House about one

particular notification issued by the Home Ministry on the 20%

December, 2018 authorising 10 Central agencies to intercept, monitor
and decrypt any information generated, transmitted, received or stored in
any computer without any authorisation. This also, in my opinion,
constitutes a human rights’ violation. It is not acceptable and it should

be stopped.

The Human Development Index of 2016 places India at 1315t

place
out of 188 countries behind South Asian countries like Sri Lanka and the
Maldives. This needs to be improved and I assure the hon. Minister that
we are with you when you take steps to protect human rights of our
citizens. Sir, nobody in this House wants India to be projected as a
human rights’ violator, but it is the Government of the day which has to
take steps to improve the status of India in the comity of nations as far as

human rights are concerned.

SHRI E. T. MOHAMMED BASHEER (PONNANI): Sir, we are

proud to say that our country has a glorious tradition of peaceful co-



existence. Citizens in this country were really working together in all the
fields as brothers and sisters. Unfortunately, what is the latest position?
Sir, I am sorry to say that the beautiful face of this country is getting
darker because of the human rights’ violation taking place in this
country. There are many reports. [ have with me Amnesty International
Report and UN Human Rights Council’s Report, but considering the

time frame, I do not want to quote all these things.

14.42 hrs (Hon. Speaker in the Chair)

[ would like to say only one thing about what our hon. Supreme

Court has observed with regard to mob lynching. Our hon. Supreme

Court on the 251 July, 2018 made an observation, kindly note it. Hon.
Supreme Court not only condemned the mob lynching incident but also
remarked it as a horrendous act of mobocracy, and said that it cannot be
tolerated and cannot be allowed. Hon. Supreme Court also said that it
has to be curbed with iron hands. No citizen can take law in his hand or
become a law onto himself. The State Government and Central

Government must take punitive, preventive and remedial measures.

The hon. Supreme Court also suggested that the State Governments
should designate a police officer not below the rank of Superintendent of
Police, SP, as a Nodal Police Officer in each district to prevent mob
violence. TV, radio broadcasting and online messages should be used to
spread warning that lynching and mob violence shall invite serious
consequences. FIR must be registered against the person spreading false

and fake messages.

Sir, even after all this observation by the hon. Supreme Court,
nothing has been done. I want to quote two examples. There is one

person, Shri Sanjiv Bhatt, a very good officer, an honest officer, who did



so many good things where he was posted, but unfortunately, he is in a
false case. A charge sheet was filed against him, a poor fellow, and he is
now in jail. He 1s under suspension. I met his family. His wife and other
family members were here, they were weeping. He was a very good

officer but the case was cooked up against him.

Another example is of Dr. Kafeel Khan in Uttar Pradesh. He was a
very good doctor. You all may be knowing about the gas tragedy in a
hospital of Uttar Pradesh. He did very good work but he was not in good
books of Ruling Party and its allies. Then what happened to him? He is
under suspension now. The High Court said that he is innocent. All other
people said that he is innocent. In spite of all these things, he is hunted
again and again. I am telling you that there should not be any

victimisation on the part of the Government.

Sir, we have to realise that this country was famous in the world for
its communal harmony. Unfortunately, what 1s happening? I would like
to say that this Government has no moral right to talk about human
rights violation because almost all the incidents of human rights
violation are engineered and sponsored by the Government. As far as
this Government is concerned, it is your reservation, only for you the
human rights are there. You are not bothered about what is happening to
others. You should correct your mistakes. Then only this country will

move 1n a satisfactory manner. Thank you.
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Sir, the first reason I oppose this Bill is that in the selection process
there 1s going to be a member from the National Commission for BCs.
Why not from the National Commission for Minorities? The Minister 1s

here. I say this because the whole world knows that glaring violations of



human rights takes place against minorities - in minorities, Muslims -
and Scheduled Castes and Scheduled Tribes. That should have been
included.

Secondly, in the appointment of Secretary-General, the Paris
Principles say that Secretary-General and Director of Investigation
should be independent of the Government. You are not following the

Paris Principles.

Thirdly, MPs are called deemed members. Why do you want to put
MPs of Ruling Party in Human Rights Commission? If you want to do

it, let them be there in advisory capacity.

Fourthly, as regards the Annual Report, when was the last time you
had published the Annual Report giving details like the

recommendations of NHRC and how many of them you have accepted?

Fifthly, the selection was very opaque and dominated by the ruling
party.

Sixthly, as regards the Human Rights Courts, the States have not yet
formed State Human Rights Courts. That was a requirement under
Section 30 of Protection of Human Rights Act 1933.

My seventh point is, recommendations of NHRC should be binding.
It should be given biting powers. Let them be given powers to perform
judicial and quasi-judicial functions. Let them sit in appeal or review.

That is not being done.

My eighth point 1s about investigating officers. The Paris Principles
clearly said that police officers should be independent. If a police officer

comes from Telangana and if there is a human rights violation in



Telangana, being an officer belonging to the same cadre, what kind of

investigation will he do?

My ninth point is, we signed the UN Convention against Torture
and Other Cruel, Inhuman and Degrading Treatment or Punishment
(UNCAT) in 1997. We have not yet ratified it despite the Law
Commission headed by B.S. Chavan submitting a report. Had we
ratified it, we could have amended the Indian Evidence Act. The police
is now the holy cow. No Government will go against the police. Even 1f
I become the Prime Minister, fortunately or unfortunately, I will not go
against the police. That is because the police is the holy cow and we

cannot survive without the police. You have to ratify UNCAT.

The hon. Foreign Minister is sitting here. I want to warn the
Government to be careful with the US because the US Freedom Report
now has become an annual affair. I do not want the US to interfere in the
matters of our country. To hell with them! They have no right to poke
their nose in our matters. But they are deliberately putting in their report.
It is going to be an annual affair. So, the responsibility lies more with the

Government to control their elements.

As regards encounter killings, NHRC says that 179 incidents in
2015-16, 169 in 2016-17, 155 in 2017-18 took place. Majority cases are
of lower castes and Muslims. As regards deaths in police custody, 145
incidents in 2016-17 and 136 incidents in 2018-19 took place. As
regards deaths in judicial custody, 1,797 incidents took place in 2018-19.
That is why I say that this is very important.

Lastly, Sir, there is the mob lynching issue. The Member is right.
The hon. Home Minister is here. TR, H 319 &1 91gdl § 1o fUad
T o I 4 WHR J Hel o fob Al feffei1 IR T ST I18a




3T &} 5! Id 82 317 I GUH BIE & & 3 Bl A 991d o,
U R @ el 91 g1 3o [98R # g3 81 W, 3MRR H danel
3R ! ART 1 51 W, 31U ¢RI & Geob & gl & R
fra 8eS 81 W, H§ 99 TH &1 R W § | W, ARA aTal Id R AR,
gfery & HR SRUATd Il 8, SRS ard el odd gl SgiSREad
Hicel ¥ T8l <¥d g1 W, 9d Hollg HE &1 18 A & §IG Iqoll &l
qhdl 8, dl g0 I PR © b IRWVS B WHR Hf I a7
gferd Sif¥eTiRal, 39 SufsRaa Sifthad &1 I ¢iftl W, Hid
foifiT & RITT® oA §913T, o S a1 @S & 9% &, H 8
AR @ Fe1 91edl § [ 3TUD! S AN Bl 9 BT TaT | 3N,
t@ﬂx—s{&nﬁﬁm‘dﬁ@mmﬁa"lﬁmﬁ 3 HRT giH ffeer g
q ®g T & & hodpRegd Wel gal gl 3Mud! et 7 fah
TSI B &7 BT US| 3R Y Tl S af ag I/, I
3TU! THU UGATI | TS 302 §, IR & JHa UgdIdi G &l
3R 3IeT |

SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you Speaker
Sir. I rise to oppose the Protection of Human Rights (Amendment) Bill,
2019. I am opposing the Bill not because of the contents of the Bill
alone but I think, the Bill is not sufficient to meet the situation which 1is

prevailing in our country. That is the main reason why I am opposing
this Bill.

Sir, to my understanding and to my reading as Shri Owaisi has also

said, the National Minority Commission 1s also a part and parcel of the



National Human Rights Commission. If it is not there, then it is a grave
mistake on the part of the Government to omit the National Minority
Commission. But to my understanding and to my reading, according to
the Section 3, sub-clause 3, the National Minority Commission is also a

part of the Human Rights Commission. I just need a clarification on that.

Sir, I am not going into the details of the Bill. The Supreme Court
Chief Justices in most of the cases are not available. The post of
Chairperson for the National Human Rights Commission has been lying
vacant for long. Most of the Chief Justices of the Supreme Court of
India are not interested in becoming the NHRC Chairman. In order to
meet this lacuna, for the sake of argument, we can accept the Bill. But I
will have to accept also the other inclusiveness in the Human Rights
Commission. I know the paucity of time. The definition and
interpretation of human rights is beyond the skies. Every civil right,
fundamental right, everything will come under the purview of the human

rights.

Sir, this original Act was passed in the year 1993. Now, it is 2019.
On the basis of our experience for the last 26 years, I would like to
request the Government to have a review study of the implementation
and the impact of this Act during the last 26 years and come up with a
comprehensive Bill so as to address the situation on the basis of the

review report or on the basis of the experience of the last 26 years.

Now-a-days, Human Rights Commission is being described as a
paper tiger, unable to protect ordinary citizens from human right
violations, committed at times by the State machinery. Why it is so?
Sanjiv Bhatt’s case has already been mentioned here. In one such case,

the National Human Rights Commission, disillusioned by its



helplessness in bringing justice in the alleged extra-judicial killings of
1,528 persons in Manipur. NHRC deposed themselves before the
Supreme Court that they are toothless tiger. They have themselves
admitted this before the Supreme Court. There is an internationally
accepted principle known as Paris Principles. The Human Rights
Commission should comply with the Paris Principles. What are the Paris
Principles? The amendment to the Act will make NHRC more compliant
with the Paris Principles, concerning its autonomy, independence,
pluralism and wide-ranging functions in order to effectively protect and
promote human rights. But it is quite unfortunate to comment that the
present Act and the proposed amendments are not sufficient to comply

with the Paris Principles.

Hence, a comprehensive Bill 1s required with tooth and nail in
order to utter the present situation of the human rights violations. With

these words, I conclude. Thank you very much, Sir.

AT 8 : 1. . SIAHUR Sfl, U] U] BT JHT IH &l 191
€ R 3MUD! ISl & Aal 5 HYT § & AUH! gAdTg af 39 G-
e O 39t d1d W BT

DR. K. JAYAKUMAR (TIRUVALLUR): Hon. Speaker, Sir, I wish to
register my views on the Bill for protection of Human Rights. This Bill
appears to be a piecemeal and cosmetic as mentioned by my colleague,
Dr. Shashi Tharoor. There are just a few changes, namely, reducing the

life of the period of the National Commission for Human Rights besides



adding one member and just co-opting National Commission for BCs,

etc.

In the same breadth, I would like to ask why the Chairpersons of
National Commission for Minority, Scheduled Castes and Scheduled
Tribes are not included as co-opted members in this. There are the
categories which are largely affected by the human rights violations.
Therefore, I feel they should be taken on record. This Government may
have the right by law to bring this Bill but they have no moral right
because during its last five years, a large number of human rights

violations have taken place.

Hate speeches and crimes were the largest in the last five years.
There were 266 incidents of lynching and hate crimes that had been
registered, which is perhaps the largest we have come across in the
Independent India. To top it, the Government refuses to make law to get
all these incidents registered and accounted. As much as I know, there 1s
no law now to take all these things on record and register them as cases.
What happened to the Supreme Court’s judgement? The Supreme Court
was very critical and said that this Commission is a toothless
Commission. The directions given by the Supreme Court have not been
complied with so far. We have political democracy in this country, but I
am not sure whether we have social democracy. An institution like this
alone can bring social democracy and, therefore, this 1s to be
strengthened. We know how many journalists, rationalists, thinkers and
scholars have been killed just because they did not fall in line with the
thinking of the Government or the administration and this is very well
known to all. Therefore, several intelligentsias have returned their

awards in protest.



In this very same building in the Constituent Assembly, when Dr.
Babasaheb Ambedkar on November 25, 1949 piloted the Constitution,
he said, “However bad the Constitution may be, if the people who are
called to work on it are good, it will turn out to be a good Constitution;
however good the Constitution may be, if the people who are called to
work on it are bad, it will turn out to be a bad Constitution.” So, it 1S not
a matter of concern as to what kind of Commission you are going to
have or what regulations you are going to have, but what kind of people

are going to implement it.

At T8 39 H8icy, AMd 3R AFad] BT TREMUI, 3k IR
BT TREU AT g AT St Bt RBR @1 Aifqal & g fag A 71
3t SRS AMG SHUBR TINT, AP A TDR AN, I
& A ISR AR & TG 1 83 ®, Al T8 PBls s ATRIT
T8l ©, U8 31% ¢ & ug sy =g ¥ gl YRd &t IHiioie
a1 & gga Hf AFaar &1 3 R 6T 81 YR Jpia J Idl
1 aTult H, 9Td BT Hedrol g1, fay o wifd g1, I &1 fasia g1, s
D! RIS B, U1 SHRN 3MRAdlG a7 Wex & =g | fHadr Igd1 ol
YR WRERT H fhdt Td ol Dl afaaid =9 9 Ui gume &ar o,
dl 37 49 ¥ 3MRfaic & ¥u ¥ gg aroft Aeadl Ot Iat & g@ 9
gg aroft et oft Fesardt g1 # are o I b Iy dedd &
YN S dRCl g1 98T foresfd dRrell &1 Iy el 81 39 didbad,
UG H AFad] & USRI & TREU o ol T USR I FaRIT
R1d &t 718 o
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U FRTA I 7 3179 foresdl F IR BRb TS ddp AT

ot < I g9 fhda 9 9 39 &1 1 © 3R 319 99 g
H1gH AN I USRI B & |...(TTYTH)

el Heied, fadem— St 3 it we1 3 6 Aara & Wi 991
8, 3R YT &I UM gl Ad 1 AdT B | ST &8 3R S@eRT
P! ABHR AR AT YT HAt SHY, AT & SMfYBRI b1 W& B
& forQ, AFgar &t Y1 A & forw 3 fe9-31d Agad R W} © !
3811 ATadl &I IeYH TR g 1 7 Pl R Bis ™R 8 3R 7 8l
PIg AR SR 9T, 59 bl & 1Y AT AT Sl Bl INBR
HTH P @I B

T 3% § % AT 7Ha SR s, g Ard SfieR
RT3l BT Telael QY 6, Sff fob Hga WY 9 A URYG BT Th
e g1 aMa SR & A1egw § ArRe! & AfIGRI B WRidd

B B AT P Yeg adT I%hd 3R IR 941 & AT g F2ned
fadge AR AT g

AT e Heled, 39 IR 9gd 991 gs ol 39 I=Nyq fada®
H S UrayT= a1 UK 8, 39 R 9 ANl A == B g | JHEA
el & gRT S a1 uad &1 78 &, # <1d & 1Y g IHhdl § &
IR} feiarei o1 IR SR ATy ANy fadas & urayri # gt g

HeIcy, Afgensl W fiar ued &1 751 T | Afgana &
gfaffia gRiEd 81, 39 fou ugd It Afgen smanT & sree &
U T N & Y& a1 ¢ 8l, 39 (Al Th AR IS AFS
e & ¥U H 39 1N H IRIferd g, 9 UIay™ &1 URdId gl
DT 50 U= BT SATETEl 8 3R 9 diat g1 H Afgard 31T 37 a1
g1 d TUAl & 1Y 3T 317 Jg! g 3R A¢ HRd & FAr & 30
AT B el 8, SO g8 IfYeR I fHeqr st =gl A




YBR MR & HTHH F Al & ATBRI BT WU §l, I7b
S BT 81 IT GAGAT3M BT I, SMANT H 390! Jad Pl BT I8
TRI&d BT, GiATEd g

TeIey, AT § fifad It 1 $ik wmeT ifieR ¢4 & forg
Rifaq draract & ufafAfeat &t T, o ST & ugd | ol, 39
e diF 3 fear a1 g1 399 Rifde It &t yrfieRt st
3R FfYd TU I N & USRI 3R AFG MfYBRT BT TR&UT
foreiT iR o« faramm|

.t R # fafte ot &t sifvaafaa &) wfd & aur
SgaIdl I GRI&d B3 & fow ugd ¥ B AP rggfeId wifer T,
IV SR S ST, Ui NT YT Higel T
PTfau g

3Tt WTed Tl Y| UdT e, T8 HATAd ¥ 3 1 82...(TaHUT)
38 Tgi 3MRIY T fob 39H Sfeiem®! & ot 9ex &l $is
U9y Tl g1 § Hel I1edl § [ Ugd U g IcuiTAD 3N &
3T B 3T TN & Yo & &Y A 3§ BT U9y g1 a9 i 399
Ugd O St STaRT gt U7l 39! A4 Urge™ H @ &1 RaTd ©,
et ot & sreuIe Hrs i 3iTd 1 gafert 39 fow I9H s
ShIde T8l gl

HEIcd, $Hb Sfadl fUweT ol 3N, AP &1l SHiUBR TRETUT
AT & HIY-H1Y & e, ST Dl Ht TH.UE.3REL &
AME Yo & U H UM B &l UraeT g l...(STaHT)

SHRI N. K. PREMACHANDRAN : I would like to know whether the
Chairman of the Minorities Commission i1s a member of the National

Human Rights Commission.



Y TG I AT DTS of, S9& 3icy IR d1d & | oI 3117
3 QI Al 3BT SRR UdT AT | ... (STTYT) U AN o
3ehe] BT RIF Ugd U 51 AP AMATIDR AN &b Fag & =Y H
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S foam T 81 I97e0! U ol © &1, 39% 3dTaT 3{ege UG & g
IEaH AT & JaTg A &1 4 U 91 ST UhY B

31eaef Tgied, I8 fidl &1 fawa g1 3, 39feny 39 &= & forg
A AE off &t R ffad 81 H ugi Wy ¥ § adm1 =g &b
I & 13 ST & 3fedef Ug @reht 8125 F F 13 Ug Wl § 3R 12
39 UifoeE 81 Ut fUfa & SR oMM & o | WRadm el arg
ST, dF 3T SN U 36 38T § fh 9gd IR Haw U g, 3!
gdTs el 81 et §, Ulshal § fAdid 81 38T 31 SUHT I §5T HRUI
gl B, SHRTT 918 I8 B START 81 1 IS BT HHANIDBR AT
g1, 31 @i ot ug Red 71 81, 39 U 39 wrae™ &1 ggi arn T
gl

e I, 34U UPR I & AHANIGR TN T I
R & A R & 3l 3 U™ & g o
el Ue o e U 81 ¥ehd & | 3 SN gd § 91T foh 9 IR IRadn
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2006, 2007, 2009, 2010 3R T 2015-16 H $S A & oW Far=
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AT ! el 3T Ugdr g1 S9fiT, S I9 Iy g 3R I9b ST &
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feiang off soad 3t g, Afe & FdHT AR, 3N IBIH U &1 I8
el b TTTgem &1 wafe siaRfgta Yen ura & 8 1....cmaym)

1. IR Y= 17 He1 P av 2017 # MU el @aym) 157
®el U7 fh av 2016 H 3MUH! TH. Fa-HHT 3 RpAs Tal oo,
ST 3T gy 2017 H STH TARY ¢ QU1 37 39! RepH S|
ITD! G H 31T ... (FdYUM)

ft s I 9 9ew T 6l 1 S Uy Y & &
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RIPTY JATdl D! A H I@d gU g, Fi¥d U 4 Sl oy g
© § 39 R g3a oM 1 g9 U Ferw g1 SRl
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g, I8 39 Y1d BT gRUMT a1 g1 R Hial Sit B AFgdl & Ui
e 3R A4 HUBR HI WM& HRA BT Yhed 3R R SHqP1
YR B |




3} 3y U gHENd o §1d B T8 U 3R AMUGUS ot Idf B
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3T 3 § TR § QM 81 814 & DRI 57 AT Bl
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ARG G- & U 781 81, 39 I =181 gl, I8 Iorex Ffequf 9
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T g died Y, A@Hdal dgi gedt &Y, IHadi 98i dER gidt At

AT dR-dR g8 gl Ul, ATl BT W g1 b STl T, 5
SHRT 3felY Sl 3R §fedl & 1Y UR UTd 6l YT, Ugel Bidl &
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gTet 38T &Y SR O & 3fuTd H I g1l & Bgdl gt Wdt At T
YTz 1 FOT HI IH-TeR il o1, S Hiadr o fos AR 98+ it 31t
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HHad &1 HHE d8i TR &Idl Y11 ...(aauT)
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HITT| SN 3R AT HRIRT R BT ©, 3 o w1 ifore | 9t &
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Us ol e vt I9H fewmr anfeu | a8y feam & fou gaR AFHl
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fad &1, HH I HH 3N U 9gTH, 39 AR o Ufd STt J1=adl Bl
§1d B SIAl §, SUD! 3a=Y a1 9T @iy, Fife JHH dic &
3341 ¢ fob:




“A person in prison does not become a non-person. He is
entitled to all human rights. There is no justification for
aggravating the suffering already inherent in the process of

incarceration.”

AT eAe : UY TS 2 :

«fF Mg AfYER TReor AfAFTH, 1993 BT AR My
HA I1d f9dgd IR faaR fear Srg|»

g1 Hdihd g3l

AT e : 3d YT f[a8gdh IR GSaR faar it
Clause 2 Amendment of Section 2
AT (& - UY T8 8:
«fh g2 fAUgP BT T ”
U&I1d Widhd g3

W 2 fodgs | Sirs fear man|

Clause 3 Amendment of Section 3

AT 38 : A U6 05 S, T 37T SR Ugd BT
TEd § 2

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, the amendment
No. 1 i1s that the Member should have minimum LL.B or minimum
graduation in law, and five years of experience. I rightly agree with the
hon. Minister that one should not oppose the Bill for the sake of



opposition. I would urge upon the hon. Minister not to oppose the
amendment only because he is in the Treasury Benches. This is a very
reasonable amendment which I am proposing. Kindly accept it.

I beg to move:
“Page 2, line 10, --

after “Members”
. - : ..
insert having degree in law and a minimum of five
years of experience as an advocate”. (1)

AT 3egel : 3@ § o T1.%. e gR1 9 3 5 Ugd gned
AT 1 I GH & FHE HcgH o ol I&d1 § |

RN Ader o (olU T 71 94T 3aidhd g3l
AT e : U U8 &

«foh TGS 3 fALgD BT ST |”
O&Td Widhd g3l
43 3 Aggs A s fear |

Clause 4 Amendment of Section 4

AT 3ege - ot .. YA off, 37 3T TR T-AT 2 3R 3

TRdd AT A18d 82

SHRI N. K. PREMACHANDRAN : Sir, [ am not moving amendment
Nos. 2 and 3.

AT 3egef: WY, g I-- SRR a1
UY I8 B
«fdh WS 4 fA9TD BT 3T A7



O&Td Widhd g3l
TS 4 fadues d Sirs fear man|

Clause 5 Amendment of Section 21
AT e : A UH. . UHT5 A Sit, RN BT 4 |

SHRI N. K. PREMACHANDRAN: Sir, when the Central Government
is directing the State Commission to hear the cases, at least, the State
Government should be taken into confidence. So, my amendment is —

“with the prior consent of the State Government.”

I beg to move:
“Page 2, line 41, --
after “Central Government may,”
insert  “‘with the prior consent of the
State Government”. (4)

AT 3ede : 3d H ot T1.%. < gRI WS 5 H Udd G=nes
AT 4 I U b FHE Hcla™ b ol IGT § |

RN Ader o [oIU T 71 94T 3aidhd g3l
W el WY, GHTd I9- SUrYd 81 |

T U8 &
«fdh Ws 5 fA9gd BT 3T 17

IdTd Widhd g3l
Ws s fodas | s fear man|




Clause 6 Amendment of Section 24

AT G : 91 T, U< Sil, o1 RN HAT 5 TXId HAl
TR &2

SHRI N. K. PREMACHANDRAN: Sir, [ am not moving amendment
No. 5.

AT 3eed: O, T I- IuRId T8l |

7Y I8 B
«fth TS 6 [AYTP BT T |”

JRTd Wi g3l
W3 6 faegs | s fear man|

T 1, T 93 a1 fadds &1 91 9 38 H Siis fau mu)

ot fAreaT=< I 3ieme Aeiey, T URdTd ovdl §:
I fadae &1 uiia fear S| »

AT SIeHE: T T8 o:
f fadrae &1 uiid forar e 1~

U&Td Widhd g3l




AT & T GG, 31T JHT T b Fgafd g1 af Ugd
A HIA B & IR ¢, 39D dI¢ WZde HY [Somd & o il

SEVERAL HON. MEMBERS: Yes please.

AT 3T Ygk Hgard of |

SHRI BHARTRUHARI MAHTAB: I have a very important issue to

bring to the notice of the Government. ...(Interruptions)

HEAT me: HdeR Hgad o, T fBFe 3fby, Iur § oier
YT 81 38T 5 |

SHRI BHARTRUHARI MAHTAB (CUTTACK): This is a very
important issue which I would like to bring to the notice of the House as

also of the Government. ...(/nterruptions)

A S AT ST, TS 304-3709 R R J6 SsU
A GERATY WS-8 §1d 9 $| AFHIT IS, 310 IRy
e g, UIe o &1d ol ot ot g1 H fbr a=eig gesgmon 9
38 HRdl € fb g3l 33T el oIl fob & Yl § $© Hel gUR
IRE AT Je HgR Agde S dd R & |




